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(b) the number of Gazetted Officers be-

longing to Scheduled Tribes and Scheduled
Castes communities (Department-wise);

(c) whether the quota fixed for them
has not been fulfilled, and

(d) if not, the steps being taken to fulfil
their quotas?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION & SOCIAL
WELFARE (SHRI K.S. RAMASWAMY ):
(a) to (d) . Information is being collected
from the Tripura Government and will be laid
on the Table of the Sabha in due course.

Taking over of Ram Krishna Mabhavidyalaya,
Tripura

3191. SHRI DASARATHA DEB: Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether Government are delaying
in taking over the Ram Krishna Mahavidya-
laya (College) in Tripura;

(b)

if s0, the reasons therefor; and

(c) whether the teachers and other employ-
ees of this Institution are getting salarics
regularly?

THE DEPUTY MINISTER IN THE MINIS-
TRY OF EDUCATION AND SOCIAL WEL-
FARE AND IN THE DEPARTMENT OF
CULTURE (SHRID.P. YADAVA): (a) and (b)’
A proposal has been received from the Tripura
Administration to convert this College, among
others, into a sponsored College. This is
under examination.

(¢) The requisite information is being
collected from the Tripura Administration and
will be laid on the Table of the Sabha as soon
as possible,
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Cash-credit loan for small business in Bihar

3193. SHRI{BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to
state :

(a) whether ‘‘Cash-credit loan™ for small
business initiated after the nationalisation of
14 major banks has been withdrawn by the
State Bank of India at Madhubani (Darbhanga
district) and other parts of North Bihar; and

(b) if so, the reasons for the withdrawal?

THE MINISTER OF FINANCE (SHRI

YESHWANTRAO CHAVAN): (a) No
Sir.

(b) Does not arise.

Recovery of Arrears of Taxes

3194, SHRI A. N. CHAWLA : Will the
Minister of FINANCE te pleased to state :

(a) the names of persons against whom
arrears of Income-tax and other taxes amount-
ing to over rupees 1 lakh, 5 lakhs and 10 lakhs
are outstanding and the date since when the
tax arrears are outstanding against these
persons; and

(b) the specific measures adopted by
Government to realise the outstanding arrears
of taxes and the annual realisation against the
outstanding dues?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) The number of persons
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against whom arrears of Income4ax over Rs,

5 dmkhy (which will inslude the category of

persons agxinst whom arrears of over Rs. 10
lakhs wre outstanding) may exceed 1200,
The particulars regarding these persons as
on 3131971 are being collected and will be
Isid on the Table of the Housc as soon as
possible,

“the number of persons agamst whom
arndane of incomestax are ovistanding betwyen
Rs.1lakh and Rs. 5lakhs willruninto several
thousands and the collection of the requisite
information would invelve considerable time
and labour. (However, 1f the member secks
information about specific assessees the same
ocould Be collected.)

Information as regards assessces aganst
whom arrears of Wealth-tax or Gift-tax or
Estate Duty exceeding Rs. 1 lakh were out-
stpnding as on 31.3,1971 1s also be collected
and will be laid on the Table of the House as
soon as posstble,

¢b) The following specific measures have
been adopted by the Government to realise
the outstanding arrears of taxes:—

@) Taksog over of recovery work hather

. to done by officials of the State
Governments,

Work taken over fully 1n Commissi-
oners’ charges at Delhi, Andhra Pra-
desh, Gusarat.and Rajsthan,

. Work taken over partly in Commj.
ssiopers’ charges of West Bengal
Madras, Mysore, Uttar Pradesh,
Bombay and Poons.

The Government have recontly sancts-
oned 68 posts of Tax Recovery Offi-
cars and the tecovery work is being
taken over in the remaiming Commi-
ssioners’ charges by the Department,

The Punctional Distribution Scheme
under which the work of colfection
of taxes has been made the specific
function of one or more Income~
Tax officers in the Range was in-
trddicced in 1966 and hes been further
extended during the 1ast yéar,
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Gii) Adteptance of
the Depariment shd opening of spus
cial receipt counters for this purpose :
in the Income-tax Offices.

Publication of rmmes of assessees

who are defaulters in the payment

of taxes over certain prescribed Hmits.
t
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{iv)

(v) Arreur Clearance Fortnights are being
observed all over the countrys During
the period, special emphasis is laid
on carrsing out pending adjustricsts/
rectifications, giving effect to appeliate
orders and collecting the net demands
due from the assessees.

1) Two Additional Commissioners of

Income-tax {Recovery) have been

posted exclusively for recovery

work in each of Commussionets’
charges at Bombay and Calcuttn

Sinularly one Additional Commussi-

oner of Income-tax (Recovery) has

been posted 1n each of Commussio-
ners’ Charges at Delhs and Madras,

(vi) Sixty posts of Income-tax Officers
{Collection) have been recently sanc-
tioned by the Government for attend-
ing to the work of liqudation of
arrear demands.

The annual realisation aganst the out-
standing arrears of income-tax for the last
three years is as follows:—
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Year Amount reslised
{ In crores of nmen’a )
1968-69 110.52
1969-7C 129,75
1970-71 159.61 (Provisional)
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